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dated 2™ February 2017

OFFICE MEMORANDUM

Subject : Conformity of Domestic Indian Laws with International Conventions
ratified by Government of India -

The Protection of Human Rights Act, 1993, under which the Nationag|
. Human Rights Commission has been set up, mandates the Commission to
study Treaties and other International Instruments on human rights and
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No.12(2)/2016-Coord.
National Human Rights Commission

- (Coordination Saction)

Dated: 3™ February, 2017
CIRCULAR

Subject:  Conformity of Domestic Indian lLaws with International
Conventions ratified by Government of India —

The Protection of Human Rights Act, 1993 under which the National
Human Rights Commission has been set up, mandates the Commission
to study Treaties and other International Instruments on human rights and
make recommendations for their effective implementation through
domestic legislations as well as programme and policies.

2. A Committéee under the Chairmanship of Justice Shri H.L. Dattu,
Chairperson, NHRC and consisting of . 10 other members, has been
constituted for advising the Commission regarding necessary changes in
the existing domestic laws as well as proposed legislations and
programmes / policies.

3. In this regard, all Members of the Committee have been issued a
Circular dated 02.02.2017 informing about the Terms of Reference of the
Committee. A copy of the said Circular is enclosed for ready reference.

4. Thisis for kind perusal and information.

Encl: As above.
Pi>—
(J.S. Kochher)
Joint Secretary (T&R)

To ’ ?C
1. JsPaa) 14
2. Director(Ad
3. JR(Law) (Officiating)
5. DRIQTDRKA T WOV
6. . -DD(M&C)7SSA R
7. US(C YUS(GA/Estt) @3;. A\
9.

6?‘@0 ,l«/\'&\“ Q)7



I \.‘\

- H{'\
5 ..:,

10.

11,

i)

iShri'Narendra Singh

Ci76
Sar'ir‘fﬁ‘-\('@ar
New D&% ~ 110076,

Dr. V.D. Sharriia, ~ _ | - Special Invitee
Joint Secretary (L&T)'6{ Representative

Ministry of External Affa;}s )

Government of India N~

Room No. 1486, o

Jawaharlal Nehru Bhawan o

23-D, Janpath, A

New Delhi.

Mrs. Neeru Chadha S
Consultant & Former Additional Secretary (L&T)  “—o_
Ministry of External Affairs,

A-3, New Friends Colony

New Delhi

Chadha_neeru@hotmail.com

The terms of reference of the Committee will be as under -

The Committee will scrutinize the existing domestic legislations

having human rights implications and. adyise the Commission
effective

implementation of the relevant International Human Rights

regarding the changes required in them for

Conventions ratified by Government of india.

“The Committee wil also take a view of the existing programmes
and policies in place, which -require necessary change for the
effective implementation of relevant International_ Human Rights

Conventions ratified by Government of india.



®
fii)  Any other issue which is considered important for the effective

implementation of International Human Rights Conventions ratified
by Government of India. .

4. The Committee will meet periodicallyﬂat?egﬁlar— intervals or as and
when deemed necessary in the Comm/i;asion at the convenience of the

Chair and Members.

5. The participating Members of the Committee stationed in Delhi and
NCR shall be entitled to taxi fage and those stationed outside Delhi shall be
entitied to TA (economy classé?r fare) for the journeys undertaken by them
in connection with the Committee meetings.
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